IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL

7 PRINCIPAL BENCH, NEW DELHI
* ® *

RA 379/92 in OA 1393/92 Date of Decision X P |

Mr s, Amar jeet Kaur Vs. Union of India & Ors.

ORDER

The applicant of OA 1393/92 has f iled this Rev lew

A>>lication against the judoment and order At.3,11.1992

by‘ which the applicat jonw as partly allowéd with the
Airectinn to the rescondents that if the pplicant reports
within a period of one month to join the post of gtaff Nurse,
she may be allowed to join on the prescribed scale of pay
from the date of joining and may also consider on the o round

of eligibility or on compassionate ground for allotment of

eligible type of residence in her favour,

2e The review applicant isaggrieved by an observation
in the judgment that the respondents shall be free to t ake

action against her for ev jetion and realisation of Gamages

for over stayacording to the law as per E;ctant Rules,

3. It is averred in the Review Aoplication that the mi in
issue and the mlief claimed in the OA was 3 direction toO

the respondents toact in terms of the letter Adt,24,3.1992 and
the retention of the Government accommodation of Bungalow
No.116 Bhagat Singh Marg or the licence fee etc. was not

the issue before the Tripunal. Thus it is said that there is
an error acparent om the face of the r ecord of the judgrent

and the judcment be reviewed., In the OA, in para.9, the

applicant has also prayed for grant of an interim rel ief

that the resoondents be restrained from evicting the
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applicant from Bungalow No. 116, Bhagat Singh Marg, New
Delhi and charge the normal licence fee t 111 shé is
allotted a due type of accommodation on her being
allowed to join the appointed post, Thus the arerment
made in the Review 2oplication that the issue of the
residence No,116, Bhagat Sing Mérg was not raised in the
said OA, is against the record, 1Inm f act on 27.5.1992,

a stay was cranted that the applicant should not be
evicted and no recovery should be effected f rom the
applicant., Annexure A16 énclosed alomg with the
application also goes to show that the applicant was,/%‘.\\
cerved with a devand notice dt. 3.9.1991 regarding V'
premises No.116 Bhagat Singh Marg, New Delhi,

4, There is no error avparent on the face of the

record and no c ase is made out for review of the judgment,

5, The Review Application is, therefore, digmissed, * -
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